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'Judgement

(Drders as per Hon. Mmr. V. Neeladri Rao, Uice—Chéirman)

Late Mr. Ramaiah, M, the father of the applicent met
with an accident and his leg was amputated and on medical

grounds he had taken voluntary retirement from service on

20-9-1985, The applicant is the gldest of the three children

of Sri Remaiah. On 28-5-1986, she applied for the post of



postal Assistant on compéssionate grounds, By then she

passed SSC. When this application had come up for considera-
tion before the concerned authority on 31-5-1885, it was
noticed that the applicant was not qualified for the post of
postal Assistant, Por which the minimum educational qualifi-
cation is intermediate and hence it was decided to offer the
post of Postal Woman for which she was hasing reguisite/adequate
qualification. Accordingly, letter dated 27~-6-1988 uwas
despatched., But even before rqceipt of the same, the applicant
submitted to t he concerned authorities by letter dated 1-7-1588
that she passed Intermediate aéd hence she was qualified for
the post of Postal Assistant. But the concerned authorities
had given 15 days notice to the applicant asking her to submit

i

her acceptance to the post of Postal WUoman and she declined it

by her letter dated 15-11-1935, The request of the applicant
for the post of Postal Assistant as per the second application
dated 1~7-1988 was negatived by letter dt.2-4-1950 in No.D.3/
RR/MR/89/SP0. Then the mother of the applicant submitted a
representation dated 22-?-1991. When the applicant had not
received any reply in regard‘to the said representation, this
DA was fPiled on 10-8-1992 praying for a direction to the
respondents to appoint the applicant as Postal Assistant Or
alternatively as Postal Woman on compassignate grounds by
declaring the order agfper'}gtter dated 2-4-90 of the SPO,
Tirupathi, as void, illegal and unconstitutional,

2, it is not clear from the affidavit of the applicant as to
when she passed the Intermediaté Examination, Hénce, it is
not known as to whether as'on 31-5-1988, the date onw hich
the first application of the applicant had come up for consid

ation, the applicant was qualified for the post of Postal



4, Two alternatives are
stage viz., ¢

i) Either to grant adjd
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date on which the applica
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submitted that her case in regard to alternative post of Postal
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pssistant. As such por consideration of this applicantim,

we do not feel it necessary to decide as touhsther the quali-
fication as oOn0 the date of application or the qualification

as on thé date of consideration of the application, had to be
takan into consideration. For the same reason we do not want
to express a3 to whether it is necessary t&-the concerned
authority to intimate the applicant yesr after year that her
application is pending consideration, i°f it could not be
considered in the year in which it was filed 8o as enable
to—infesm the applicanfﬁ?S;E:;:;d authority abgut the
acquiring of any further educational gqualification.

3. The learned c ounsel for the respondents strenucusly urged
that when once the applicant refused to accept the offer of
postal Woman she cannot now come forward with a prayel for .

a direction to the respondents to QIUE her the post of postal
Woman if for any reasan her prayer for & direction to give the

post of Pustal passistant cannot be acceded to. But we take

por consideration the seguence of events in the proper p#ess

ﬁ:dfspective»guen before the epplicant received thé communication

dated 27-6=-1988,whereby the offer of postal Woman was made,
she submitted a letter to the affect that she passed Inter-
mediate examination and she was gqualified for the post of
postal Rsslstant and she requested for the said'pbst. it is
human nature to aspire for higher things if they are wyithin
the reach. Probably, the applicant might have pelt that she
had a very strong case in regard to her request for the post

of Postsl Assistant and if she accepted the post of Posta

Weman her case for the post of postal Assistant might not heve Lx

pezon considered and under those circumstances she might ﬁave

declined the offer of Pos tal Woman.

Y. B



to agree to the post of Postal Woman and as this itself is a
case of providing job on compassionate grounds and as the fact
that she even agrees for the lower post now, indicétes that
;this compassionate ground still exists., it is just and proper

to direct the respondents to provide the post of Peostal Woman
' &
to the applicant in the next vac?ncy L& Direct Recruits, which

had toc be given on the compassicnate grounds.

9. The 0A is ordered accnrdingiy. No costs,
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